
. . 

. .  . 

PASSED BY THE GOVEBNOR-GENERAL OF INDIA IN COUNCIL. 

(Received the assent qf the Gouerno~*-General on the 18th February 1864.) 

.. - .. . 

ACYL Act lo give aulidity to the exte?zsio?z of the Code of Civil Proceclq~e to the 

.Provirtce oJ ~Ycinde p*om the j ~ s t  day of January 1862. 

WHEREAS the Province of' Scinde is- a part of the territorics subordinate to 
the Governmeilt of Bombay, but not subject to the General 

Preamble. 
Regul.~~tions of Bengal,. Madras, and Bombay : and whereas 

the Code of Civil Procedure, subject to certain restrictions, limitations, and provi- 
sos, was on and from the first day of Ja&ary 1862 extended by the Governor in 
Council of  omb bay to the said Province, without the previous sanction of the 
Governor-General of India in Co~~nc i l  as required by Section XXXIX of Act X S I I I  
of 1861 (b  cimzc~zd Act ?'I11 of 1 8 5 9 )  : and whereas the Governor-General of 

,. . 'India in Council on the twenty-eighth clay of November 1863 gave his sanction 
to the extension of the Code of Civil Procedure, subjcct to the said restrictions, 
limitations, and provisos, to the said Province : and whereas doubts are entertained 
as to the validity of orders and decisions iassed and proceedings held by the Conrts 

.. . in E3cin.de under the said Code of Civil Procedure before the grant of tlze sa,nction 
of the Governor-General of India in Council as aforesaid: It is enacted as 
follows :- 

i 

I. The sailction given by the Governor-General of India in Council on tlle 
twenty-eighth day of Nove~nber 1863 to the extension of' Sanciiion given by Governor- 

General to the extensioll of the Code of Civil Procedure to the Province of Scinde, 
the Cocle of Civil Procednre to 
Sciude,to haveeffect asif. given shall have the same effect as if it had been given before 
before first January 186.2. the first day of January 1862 : and no order or decision 

alld no proceeding held by any Court in tlle said Province on or a,fter the 
said first clay of Jmuary  IS62 and before the said twenty-eighth day of November 
IS(j3, sllall be dee~ned to be invalid merely by rcason of sllcll order or decision 
haX.ing beell passed or of such proceeding having been held under the said Code 

, of Civil Procrdllre as extended to the said Province Ly 1;he Governor in Conncil 3 
Bonlbay a.s aforesaid without the sallction of the Governor-General of India 8 ";9 

in Council. 1 
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